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SI.No
. 

Name of the State/UT No.  of Accounts Amount 

  (In lakhs) deposited 

  (Rs. in Crores) 

13. Maharashtra 6.136 10.36 

14. Manipur 0.089 0.07 

15. Meghalaya 0.026 0.02 
16. Mizoram 0.097 0.12 
17. Nagaland 0.018 0.04 

18. Orissa 5.001 6.13 
19. Punjab 4.149 5.22 

20. Rajashtan 3.537 5.41 
21. Sikkim 0.100 0.08 
22. Tamil Nadu 20.754 14.33 
23. Tripura 0.224 0.26 
24. Goa 0.301 .0.47 
25. Uttar Pradesh 16.117 20.28 
26. West Bengal 3.908 6.45 
27. Andaman & Nicobar 0.039 0.06 
28. Chandigarh 0.086 0.06 

29. Dadra & Nagar Haveli 0.020 0.04 
30. Daman &  Diu 0.012 0.03 
31. Lakshadweep 0.014 0.02 

32. Pondicherry 0.183 0.12 

 Total 147.465 153.20 

Grant of Air taxi licences 

841. SHRI VAYALAR RAVI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to sate: 

(a) the number of applications received 
from the private agencies for Air taxi 
licences so far; 

(b) how many licences have been 
granted so far; 

(c) how many applications are pend- 
ing; and 

(d) the reasons therefor? 

THE MINISTER OF CIVIL AVIA- 
TION AND TOURISM (SHRI 
GHULAM NABI AZAD): (a) to (d): 7 
Scheduled and 19 Air Taxi Operators arc 
at present operating in the private sector. 
In addition, No Objection Certificate 
have been issued to 30 new applicants to 
commence services. Consideration of 
proposals for grant of permission to com- 
mence air services is an on-going process. 

Broadly the applications are pending on 
account of inadequacy of necessary infor- 
mation, aircraft type not conforming to 
Government Policy, non-submission of 
security programme, non-acceptability of 
base of operation, etc. 

Forcign/NRI   Assistance   to   States   for 

health care 

842. SHRI A. AUSTIN: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether some State Governments 
have sought assistance from foreign coun- 
tries and NRIs for the improvement of 
hospitals in their States; 

(b) if so, the details thereof; and 

(c) the assistance provided to the State 
Governments during 1995-96 for the 
health care schemes, State-wise? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND THE 
MINISTER OF WATER RESOURCES 
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(SHRI A.R. ANTULAY): (a) to (c): 
The information is being collected and 
will be laid on the table of the House. 

Mortality   rate   due   to   Tobacco-

Related diseases 

843. SHRIMATI VEENA VERMA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that while 
mortality rate attributable to IHD and 
other smoke and tobacco related diseases 
in the US and other developed countries 
is fast declining; it is increasing alarm- 
ingly in India; 

(b) if so, what was the mortality rate- 
due io tobacco-reiaied diseases in India 
in 1981 and 1991 and 1995 and what is 
the break-up of this mortality between 
active and passive smokers and other 
users of tobacco; and 

(c) whether despite the statutory warn- 
ing on cigarette packs, the advertisement 
and publicity for cigarette, bidis and 
tobacco products is going on unabated? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND THE 
MINISTER OF WATER RESOURCES 
(SHRI A.R. ANTULAY): (a) Available 
studies indicate a declining trend in mor- 
tality rate attributable to tobacco related 
diseases in USA and European union 
countries. However, no reliable trend on 
the same is available for India. 

(b) No reliable data is available, year- 
wise. However, it is estimated that about 
8 lakh people die per year due to tobacco 
related diseases in the country. 

(c) The present statutory warning has 
not brought about desired impact. Ac- 
cordingly, it is proposed to enact a com- 
prehensive legislation providing interalia 
for a statutory warning on all packages of 
tobacco and tobacco products in the form 
of more telling slogans. The slogans, size 
of the letters of the slogans and languages 
in which these will be printed on the 
packages will be notified by the Govern- 
ment from time to time. 

Pay Scales of PSU Employees 

844. SHRI BHAGABAN MAJHI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have a prop- 
osal to rationalise the pay scales of the 
employees of each Public Sector Unit; 
and 

(b) if so, the details of guidelines 
issued to the Central Public Sector Man- 
agements and also to the State PSUs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DR. C. 
SILVERA): (a) and (b) On 19.7.1995, 
detailed guidelines have been issued to all 
the Administrative Ministries/ Depart- 
ments of the Govt, of India, Chief Ex- 
ecutives of Central Public Sector Enter- 
prises etc. regarding revision & rational- 
isation of the pay scales of the employees 
i.e. Board level Executives, below Board 
level Executives & non-unionised sup- 
ervisors of the Central Public Sector En- 
terprises w.e.f. 1.1.92. The Central Govt. 
Public Sector Undertakings have been 
given flexibility to adopt the pay scales at 
Public Sector Enterprises level depending 
on their requirements. 

Revision/rationalisatio of pay scales of 
State Public Sector Undertakings do not 
come under the purview of Central Govt. 

Conversion of Guntur-Guntakkal line from 

metre gauge to broad gauge 

845.       SHRI     T.     VENKATRAM 
REDDY: 
SHRI G. PRATHAPA REDDY: 

Will    the    PRIME    MINISTER    be 
pleased to sate: 

     (a) whether the work on the conver- 
sion of Metre Gauge in Guntur-Guntakal 
line to Broad Gauge is currently in prog- 
ress; 
       (b) if so, by when the work is likely to 
    be completed; and 

(c) by when the Broad Gauge line is 
expected to be opened for traffic? 


